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DATE 	

• 
ORDER OF THE TlIBUNL 

Th 	 28.5.2004 r-c • Ei•* ; 
is fi14 	F t 
d4ul-, 	1' 
No GZf.2J 

Heard Mr. q . T-Tawanta, learned 

counsel for the applicant and also Mr,. 

M.K. Mazumdar, learned counsel for, the 

respondents. 

The application is admitted. 

Issue notic6 to the parties, returnable 

within four weeks. 

:5 0'(~(4AA )r' 
	 List on 29.6.200 for orders. 

Member () 
mb 

ç' ercQ.Q-_ 	9.8 • 2004 	List the Case  on  10.9.2004 for 

, 	
further orders. 

r 
Member (A) 

77
A/flf. 

- 	 100904 	Presents Mon'ble Mr.Justjce R.K. 
- 	 Batta, Vice-Chairman, 

-13 1 	I 	
• 	 Monthie Mr.K.V.Prab]adan, Anin.t- 

/k fe 	• 	 strative Meubers 

-;: 
 

Mr. 

4: 

None for the applicant. 
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Present: bn'b1e Mr.Juetjce R.K. 
Batta, ViCo-CheiLafl 
Honble Mr.K.V.prah3.adan, Adminj.. 
st.rative MEmber.i 

• 	None for ,  the app icanti 
Mr.K.upadhya is present for the 

• 	Respondents. 

Some of the copies annexed 
. tQ-the applicatjon more particularl: 

• 	at page 15 and 16 
The applicant  shi 
giblZoRsel innexe4 

- 

the same within a 
, period og two weeks from to-day, 
in case 	 tfijed 'within 
the Bfd period the app1icatjon 

(tc 6jUdjssed, If the iOgib2e 
copies are filed the matter me  

fiietn 27.94,04. 

•Member 	 6-Chairman  

.2.7.9.2004 None is present on behalf of the 

applicant. Even on the 1at occasion, 

i.,eb to say, on 10.9.2004 no one appeared  

for the applicant. Q-i 10.9.2004, we 

'found that some of the xerox copi 

filed on record and particularly atpage 

15 and 16 ae totally illegible. How the 

totally illegible copies have been f,iled 

by the Advocate for the applicant and 

how the Office has accepted the same, is 

not quite understandablep The Office 

shall, in future, examine all the copies 

filed and if copies are not leible, the 

matter shall be kept under QbjectiorL. and 

shal 	n9tbe registered till the objec- 

tions are removed. 

p 

-, 

bb 

Jf 

qhcQjo 
& 

; 

/ 
7 

On account of absence of the applicar 
or advocate for him today as also on 

10.9.2004, we aredismissing the appli-

cation in default. D.A. is accordingly 

dismissed in default, 

Member (A) 	 Vice-Chrrnan 
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£,Sc0Petition Noft  

cntpt petition No. 	- - - 	.. 	,,, ,,. 	 •.. 	- 

eview Application No. 

ApplicantS.  

Advocate of the Ap1icafltS 

Advocate for the Resofldeflt 	
K.V.S.. Counsel. 

* 	 oroe rrTbal 

17 otes of the ReqiStly 	Date 	 * 
- 

- 	10.9.04.' 	
Presents Hon'ble Mr.Justice R.K.Batta 

Vice.Chairmafls 
Honble Mr.K.V.Prahladan. An1t-

* 	 strative Mnber. 

.1 	 None for the applicant. Mr.K. Upada 

	

1P& c9j 	 l 	 is present for the Respondents& 

Sane of the copies annexed to the 

application more particularly at page 

15 and 16 are illegible • The applicant 

shall fjletyp&cOpie8 Of illegible 

	

,J 	J 	 'copies and annexe the same within a 

period of two weeks fran to."day. In case 

JV'1 	 'legible copies are not filed within the 

fr\ 	 ' 	 said period the application shall stand 

dLnrnissed. If the legible copies are 

I fil ad the matter be fixed on 27.9.04. 

Sd/.vice-chairman 

fr-- LV 	 sd/ Menber(Atnn) 
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Z1MAY2004 

Facts of the Case 	 T*T 	TUt 

 
uwhti lench 

Applicant i,thi 	iN.A1ie icarna 	áhadur Chetr , who was serving as peon. 
Grade-IV in the Kendriya Vidyalaya ,Laphelpat,Manipur. 

 2.23.2.1981 : Appointmemnt of the applicant's husband on regular basis at 
Kendra Vidyalaya. 

 5.10.1989 	Disappearance of applicant's husband. 

 Applicant reports the disappearance of her husband. 
 5.5.1996 	belated report by the Officer-in-charge Lamphel P.S. to all POlice 

Stations to locate the husband of the app1icant. 

 Applicant and her two children solely dependant upon her husband. 
7; 29.4.1991 : Application to the Principal, Kendriya Vidyalaya, Imphal for 

compassionate apoifl14pçflj. 	4..ft%#\ -J 

 1.1.1997 : Another application to the Principal. 
 14.12.1999 : Application to the Chairman, Kendriya Vidyalaya, Imphal. 

 18.3.2000 	Application to the Asst.Commissioner, KVS, Silchar. 

Ix 
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IN THE CENTRAL ADM!NITRATIVE TRIBUNAL 

GUWAHATI BENCH GUWAHATI 

( APPLICATION UNDER SECTION 19 OF THE CENTRAL 

	

At4INISTRATIVE TRIBUNAL ACT, 1985) 	 - 

ORIGINAL APPLICATION NO. 	OF 2  20 
Smt. Khana Devi. 	 ....Applicant 

Versus 

 Union of India and Others. .....Respondents. 

I 	N 	D E 

SLUNO, 	PARTICULARS ANNEXURE 	PAGE NO. 

.1. Applicatii  

 Verification - 	12. 

34 Appointment order 

4. Message Form 

5 0  Certificate dt.13.10.2000 A/3. 

6, Application dt.29.4.91 A/40 

70 Application dt% 1.1.97. 

8. Letter dt,24.11.98. A/60 

90 Letter dt.29.1.99. A/70 

 Applicati.on dt,1412.99 A/S. 
 

Application dt,18.3.2000. 

Application dt.9.8.2000. A/100  

- - - 	a 	a ------------- - 
Filed by:- 

% (Sushil Huidrom) 
Advocate. 



IN  TELL çTRAL ADM 
.
4ISTRATIVE TRfl3UAL 

GAUHATI BENCH : GAUHI 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 
ADMINISTRATIVE TRIBUNAL ACT, 1985) 

4) 
ORIGINAL APLICATION NO. of 200 

BETWEEN 

14 Smt. Khcsa Devi @ Khos Devi 

Xthetri, aged about 35  years, 

W/o. late Kaa Bahadur Kshetri 

of Mantripukhri,. P.S.Seai, at 

present AIWC Shrot Stay. House 

Purana Rajbari, Nougmeipung, 

P.S, Imphal, Imphal East District, 

?4aipur. 

... . .APPLICANT 

- VERSUS 

ekek 	p io j ,1. (union of India, 

..j ' o- 	 k. i \ 	represented by the Seeretary to 

Ns 

	

	7Y t)  the Govt, of Xndia Ministry of 

Human Resources Development, 

New Delhi. 

30  The CaTImi8sioner 

Kendriya Vidyalaya Sangathan 

(Head Office) •  New De'hi. 

4 

To be contd....2/- 



The Assistant Ccnnissioner1 

Kendriya Vidyalaya Sangathan, 

(Regional Offjce) Silchar, 

The Principal, 

1(endriya Vidyalaya (Central School) 

Laznphelpat, Imphal, Manipur. 

*1 .• ..RESPCNDENTS 

DETAILS or THE APPLICTIC1S 

1. PARTXQ 	OF THEODE IçH THE 

APPLICATION IS MADE.. 

This application is made against the na-.payment 

of famil' pension (pensionary and other service 

benefits) following the death/disappearance of 

late Karna Bahadr Chhetri, while in service 

as a grade-IV in the Kendriya Vidyalaya, Imphal 

where he servd for about 9 or 10 years before 

his disappearance on Ll01989, and who has sice 

then not been heard of for more than seven to 

nine years #  till date. 

2 6  JURISDICPIO1 OF THE TRIBUNAI, 

The applicant declares that the subject matter 

of the case which she wants to redress Is within 

the jurisdictions of this Tribunal. 

To be contd.....3/- 

I- M61-11  Fj I  
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LIMI a 

The applicant further declares tht the application 

is within the limitation prescribed under Sec,2.1 

of the Central Aninistrative Tribunal Act, 1985. 

FACTS OF THE CASE a 

4.1 0  That,. the applicant is the wife of late Karna 

Bahadur Chhetri, a penanent resident of Mar4ri 

pu3thri, P.S. Lamphel, Imphal West District, was 

• 	 serving as a peon, gradeIV in the Kendriya. 

vidyalaya,; Lamphelpat since 23-.2-1981 on regular 

basis as appointed by the Principal of the same 

Kendriya Vidyalayaa, under his Office Mo.No,C51/ 

appointment/01..5989 dtd.31-1-1981. He joined the 

KendriyaVidyalaya assuch a grade-.Iv employee on 

23.2.1981. He was an probation for a period of 

2 (two) years, and thereafter, on a successful 

canpletion of the probation, his appointment stood 

confixmed/regularised and hisservice were never 

terminated. 

•A true photostat copy of the 

appointment order,4emórandum dtd. 

31-1..1981 by which late Karna 

Bahadur Chhetri Was appointed and 

required to join as a grade IV 

• 	 employe of the said Kendriya Vi 

dyalaya, is attached hereto as 

Annexure A/i. 

To becontd...4/. 



4 • 2 • That,, the said Kendriya ifidyalaya t  Imphal is an 

educational institution having its Head Office 

known as Kendra Vidyalaya Sangathan, inNew Delhi 

with a branch office at Silchar and other branch 

Offices at different parts of the country under 

the Govt. of India, Ministry of Educatia & Human 

Resources Developuent, 

4 9 3. That1  the applicant is the wife of the said grade.. 

IV employee Karna Bahadur Chhetri and the has been 

living with her children together at all rele*nt 

times and they were •  all dependents of the employee. 

During the course of his continuous employment 

in the Kendriya Vidyalaya, the said Karna Bahadur 

Chhetri had disappeared on 5-104989 and since then 

his whereabouts have not been knon to anybody 

till today. 

4.4. That, the applicant reported the factum of die.. 

appearance of her flusbd Karna Bahadur Chhetri 

to the Principal of Kendriya Vidyalaya, Lamphelpat 

and the other authorities including the Police 

in time. The ppplicant had subsequently discovered 

that there was no timely action taken up by the 

police in the matter, and accordingly, on a subw 

sequent report, the off icer..in...charge of Lamphel 

P.S. sent message bearing No,872/IPS/96 dated 

5,54996 to all the police stationè in Manipur to 

locate the whereabut of Karma Bahadur Chhetrj. 

But he couldnot be located and his whereabèuts 

have been unknown till date. 

To be contd.,. .5/-. 
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Z true photo!tat copy of the latest 

Message F3U4 bearing No.872/LPS/96 

dtd.5-.5...1996 of the 0ffice..in6harge 

of Lamphel tst Police Staticnsent 

to all the Police Stations in Manipur 

regarding the efforts to trace out 

of Karna Bahadur Chta is attaced 

hereto as Anncure '2 

A true copy of the Certificate dated 

13-10-2000 of the 0/C Lamphel P.S 

regarding the ODE No.117/96 dated 

6-5-1996 of hiá Police Station about 

the disappearance/missing of Karna 

Bahadur Chhetri, is at.acIed hereto 

as Annexure A/3, 

4.5, That, as the applicant have not been able to trace 

out Karna Bahadur Chhetrj, they have suffering great 

hardship and inconvenience in all spheres of their 

life more particularly for sent of their source of 

livehood because they were hisdependants and he was 

the only earning member in their family. Accordingly, 

ptkt** the applicant filed applications from time 

to time to the authorities of Keridra Vidyalaya for 

granting her sexvice benefirs of the missing person 

and also for appointing her to a grade.-IV poet, 

A true copy of the application dated 

29-44991 of the applicant addressed 

to the Printipai.,Kendrjyá VidIaya 

To be contd.....6/. 
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(Central Schol) • Imphal, for cnpa 

ssionate appointment of the applicant 

is attached hereto as Annexure /4. 

A true copy of another application dated 

144997 addressed to the Principal of 

Kenriya Vidyalaya, is alab attached 

hereto as Annexure A/5, 

4.6. Thatt the Principal of Kendriya Vidyalaya, Imphal 

had taken up process for compassionate appointment 

of the applicant under his letter No.F.Misc./I<VI(SR)/ 

98/2460 dated 10414998 addressed to the Assistant 

Ccmmissicner Xendriya Vidyalaya Sangathan, RegionaL 

Office, Silchar, and the latter in his turn, under 

letter No.2..23(A)/974KvS(SR) dated 2441..1993 addre-.. 

esed to the fozmer requied certain infoxmatiis to 

be furnished inrespect of Karna Bahadur Chhetrj. 

Atrue copy of the letter No.2..23(A)/97 

KVS($R) dated 2443.4999 of the Asstt. 

Ccmisner Kendriya Vidyal.aya Sanga-

than, Silchar, is attached hereto as 

Annexure A/6, 

4.7. That, the principal of Kendriya vidyalaya, Imphal 

under his letter to.?era/KVI/SR2574 dated 29.-11999 

addressed to the Asstt. Commissioner, Kendriya Vidya.. 

Iya Sangathan, Silchar had furnished the requied 

available documents in connection with the claim for 

compassionate appointment of the applicant, 

To be ccntd.....7/ 
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A true copy of the said letter No.Pers/ 

KSfl/SR/2574 dated 29-1-1999 of be 

Principal of 1(eridriya Vidyalaya, Irnphal 

Is athached hereto as Annexure A/7, 

4.8. That, the respondents have not, thereafter, taken 

up any furbber action on the request/c'aim of the 

applicant. But the applicant persuaded their claim 

for grant of service benefits in respect of fte 

K.B.Chhetri by submitting applications fran time 

to time. One of her application dated 18-3-2000 a 

addressed to the Asstt, Comrnissier, Kendriya 

Vidyalaya Sangathán, Regional Office, Silchar, has 

referred to letter No6F..2/23(A)/974(v(SR)/8635 dated 

1-3-2000 of the Asst. Ccmmisner, KVSiliar 

which wa's sent to and received by the applicant, 

but the said letter hasbeen misfiled and untraceable. 

A true copy of the application dated 

14-12t1999 of the applicant for her 

compassionate appointment, addressed 

to the Chairman of I(endriya Vidyalaya 

Lasnphelpat, bearing acknowledgement 

of receipt by the Chairman himself 

is attached hereto as Annexure A/B. 

A true copy of the another applicatjo 

dated 18-3'..2000 of the applicant addre-

ssed to the Asst. Commissioner, KVS, 

Zilchar is attached hereto asAnncure 

To be cOntd ... 3/i 
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A true copy of the latest applicatjon. 

dated 9-872000 of .t he applicant addressed 

to thesame Asst. Commissioner, .KVS, 

Silchar, is also attached hereto as 
Annexure A/10. 

4.9. That the respondents have notyet taken ypany further 

action of the claim of the applicant for grant of 

• 	setieneflts inluding pensionary benefit in 

re3ect of late Karna Bahadur Chhetri and also for 

• 	 compassionate appointment of the applicant against 

aGroup D Post (GradeIsi) under the Kendriya Vidyàla 

• 	 Sangathan,  

4.10 That, the applicant has been in a very retched 

condition suffering from great hardship and miseries 

of life for want of proppr maintenance or sourde of 

livelihood for the last' many years. The two mInors 

of the applicant have somehow been reading in a 

local school at Imphal. The applicant does not 

understand as to how long she would be 'able to 

manage 'for further education of her rnnor chldren 

5. GoUNDs P,R RELIEF WITH LEGAZ PROVIO' : 

• 	
5.1. ThaCj,,denlal of the right to life/livelihood and 

equality before the law guaranteed and dnforceable 

underArt.14 and 21 of theConstitutionoflndja, 

• ' 	'5.* : Shri KaxnaBahadur Chhetri (the grade-Iv emplcyee) 

having not been heard for more than 7 jears, ought 

to be deemed as to have been "dead' under Sec.108 

• 	 of the Evidence Act. 	' 

	

* 	 To be C)td. . . 

	

/ 	 __ 
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5.3. That, the authorities (tspondents) e got res 

ponsibilities and obligatiais to consider and dis... 

pose of the claim of the applicant' s favourably. 

It is not justified at all forthto remain si.. 

lent over the claim of the applicant for so many 

years after the disappearance of their poor grade 

IV employee. 

5 0 49 That, thedeceased Karna Bahadur Chhetri having been 

employed onregular basis for more than 9 years 

after observance of all the norms and formalities 

of appointment as established by the document at 

Annexure A/i hereto, his dependants (applicant) is 

entitled to enjoy his service benefit incidding 

family pension and right of employmt of one cf his 

dependants under the die-in.harness scheme, vide 

Rules 50, 51 and 54 of the CCS (Pension) Rules, 

1972 read with the Rules under Appendix 2 to the 

same Rules. 

5.5, That, the respondents have not expressly declined 

to grant ther reliefs sought for by the applicant. 

As disclosed by the facts ad circumstances of the 

case enjoined by the official docments of the 

respondents, the applicant basbeen givei a 

legitimate expectatii of getting the desired reliefs 

for sc!netime past. But the respondents have not 

positively responded as yet. 

5.6. The applica*t have ot statutory as well as fun'. 

damental rights for getting the service benefits 

Tobe cntd.....lO/'m' 



loom  

of the deceased employep from the respondents, 

the benefits being that of gratuity, .P.F., 

EJ.F. balance, leave encashrnent (Payment in 

lieu of unitilised earned leave) • family pension. 

etd. But they have been denied to get these 

rights tifl today violattng articles 14 and 21 

of the Constitution of Indie. 

6. 	DETILS OF REMEDIES EXHAUSTED : 
- 	 - 

The applicant states th. t there is no other sta. 

tutory and/or alternative remedy which the appli.. 

cant is supposed to have exhausted before appro. 

ching this Hon'ble Tribunal. 

7 • 	MATTERS.NOT_!PJT 	9R COURT 

The applicant declares that the matters regarding 

which this application is made is not pending 

before any court of law of any other authority or 

any other bench of the Hon'hle Tribunal, 

8. 	RELIEF SOUGHT FRR z 

Under the facts and circumstances stated as above 

it is most respectfully prayed that the Hon'ble 

may be pleased to admit this applicaticn, call for 

the records of thecase upon hearing the parties 

on cause or causes that may be shown and on perusal 

of thez records be pleased to grant the following 

reliefs to the application : 

To be contd..,..11/0. 

710 
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81 0  To issue rule against thl respondent and make the 

same absolute by appropriate directicn to grant 

the applicant's service benefits like grabuity 

fanily pension, leave encashment, G.P.P., balance, 

eté, fran the respondents. 

8.2. To direct the respondents for appointment of 

applicant to a grade-.IV post under e die-in 

haruess scheme. 

8.3. To pass such further or other order/orders as 

the Hontble Court may' deem fit and proper. 

9, 	INTERIM ORDER PRAYED FOR : 

The applicant further prays that pending disposal 

of this application Your Lordships may graciously. 

be  pleased to pass an interim order directing the 

respondents to grant provisiaal family pension 

and some other monetary benefits by way of 

interim measure to the applicant dtth.ng the pen. 

déncy of this application. 

The application is filed through an Advocate. 

P&RTICULARS OF THE I .P. C, : 3 
cj / 

I.PO. NO. 

DATE  

Payable at Gwahati 

LIST 0? ENCLOSURES : 

As indicated In the Index, 

To be ccntd,....,12/# 
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VERI FXCTI ON 

I Emt. 'KhouaDevi @ Khoma Devi Kshetri, aged 

about 33 years w/o, te ICarna Bahadur Chhetri, a 

resident, of Mantripukhri, P.S. Lamphel, at present 

AIWC Short Stay House? Purana Rajbari, Nonneibung,, 

,S, Imphal, Imphal East District, Manipur, do 

hereby verify and state that the statents made 

in paragraphs 	are true to my 

knowledge and those made in paragraph 	L1 L 	
ki, 'MID 

are matters of records which I elieve tole ttue 

and the rests are my humble submissions before this 

Hon'ble Tribunal. 

AndI sign this verification on this the?)  day. 

of .1LLC&V\ 20c4 at Imphal. 	. 

Signture. 
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.iurisdic/tlon, 	 . 	,. 	. 	 - 	 - 
If he/2 	.cpts the offor or tilo ters n(j cndit1ons 

• he/p 	shou1, 	his/ 	PCctpc1 
3rJediate1y o. resjDt of this / 

• Menorflndt in th forn 	
and join th K.. 1eitjc 	avo. Ths 

• acceptan 	
shoi ho rechpd v. the undersnfld in any cse  'Jr tho aofltee do 	not .rtvort for ditv t th 	flc 	rcr. YJ 

• 	
er of 	I)o1ntt will i 	

trtj 	cc11erl rji 
furthr corrsro 	fle will he Cflt tin -• Q 	-ti 

Yers o

. 

a 	
O1tS1ptti •stte irjth e  / 

n1ti Ort 	-st fl05t1fl,• 	 j t r 
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. 	. 
To 

	

- - - 	 - 

 
7 The Principal 

andriya Vidyalaya, Lamphe1pat/ip 

	

3UDjet 	
. cOmPanal. onatt grouiii- in tvspect of Smt. -  Koina Dèyj 0  W/o 3h. Karna

' ii)' 
ad Cl*ttrj , Group employ.,, XV, Laliphelpat, Imphgj. . .. 

U 

	

. 	. 	; 	 -- 	, 	

• l 	 • 	 -: s.., 	
,,: . 	

.. . 	. 	- 	, 	 - 	- 	- 	. 	- 	. 	. i,--  - . - 	. - 	

: 	- • 	: 	- 	 . 	,•, 	 . 	- 	. 	- 
. . I  . 

With due 	
I Zae to b make a hUmble 

3Ui$Ij th*t 
, 	. 	. 	- 	 - 	. 	. 	
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had appli to the ChaLnnai Xandx'iya . Vidyalsy. S.ngath.,, 
N•y Delhi for' my appointm.nt as a grade 'D' .mploy, tn place of my 
missing hut,- Skin Karn abadur Chettz'j who iaàoj in you' 
acilool aa a gracj 'D' emplo 	

tLfl. aomatj upto Octob. 1909. 31mc. ID  thi ia 	
reabou' are not kflon, Cornajsajc, New D 	 r liv. 

-. elhi vid, thefr letter N0J.7l3/(l9)/9y3( 
	dat urnj ao 	 e4 12 9 1 096 

, ) 

&dVLa4 me to t
cne doOwzenta through 	

a you f 
) 

or flscega,7 .- tion(cop3.fl01Q 	
- 

Noy, I am, aubcnjtjj a13. the relevent docum., asOsLred by 	CO1L3LOfl 
O j$ 	 you for 	 ta * Sj 	 V t. 

1., Sangatl, Mei, Delhi. 
-. 	,:••- 	-- 	

':--, 	
:-- 

 

 - I 
a*, enoloaj, one, etotdocumefltazfory - 	- 	

- 	J 	 - Wthregarda,  

- 	. 	- 	 - 

• 

. As above (II it.maj1th act) 

	

- 	 .. 	 .. 	- 	- 	
•-. 	: 	

- 	
- 
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Hous. No. 2,  Regio4 Instit1. 	Medical Scie 	Colaty. 
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KENDAIYA VIDYALAy/ SANGATHAN 
1 •  

fie-788001 

Recjioria( Office 
Hospital Road 

Silchar-788001 

f)a(/ 4-  1=0& 
R1Gb 4  

The Principal, 
KY,Lphejphet Imphal 

Sub* 	Compassionate appointgent in r/o Smt. Fhoma Di wife of Shri K.V.Chetry, mis3ing Gr'b' employee of KV,L9Hphe1ph 
Xmphal..reg 3  

rp 
_ 

I am to refer your lcter No .FP1scfKV0/98/2450 dated . 1 01198 on the subject cited above 0  You are re'uesttd to send the 
f011owing information to this offi;e in respect of Shri K.V 0  Chetry, missing qr f JI of your V.tdyaJ. action0 	 ya for furth 	e1.?cessary 

How is he missin, 
From where is he missing ? 

3o Bate and time of misj 
• ,'. 	49  Any Other back ground of the case. 

' 5 
Case history in d etails to 4De Certifj.e(1 by th•. Frinc.tpai, 6, 
whether any financial benefits pertain.ing to the Servic matter have been released to the .fnmiiy 0  7 Lc/Advae8 li;b1e to be recovert from th missing .  ep!oyee. 

8 0  Dues of the Missing employee 
9,. IR to the P011CQ nd Zia1 repori from t ,.e poltce/ '/ JYiiatrict Magitr 	to b 	 to tthla office 0  the claimant is also required to produce px'opor and indis.. putable proof or death or Decree of the court that emp3oyee 

concerned should e presumed to be dead as laid-
down in section 108 of the Indian evidene act, 

:°• 	' 

I ..  

Yoirs faithfully, 

LA 
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,.,: 

r 	 J 	 Ke1driYa Vdya1aYa, 	
f - 

	

phalLamphelPat, Tn, 	 .. 

........ 	•:.;:' 	• ••' 	. 	.: 	- 	: 	L:r 	 • 	 . 	 . 	 '. . 

•:'';;-.; 	
:; 

the family of Late, K.B. Chhetri Group 'D' 

%. ' 	, 	.- 	 - 	
TT 	 ' •..- 

.. 	 .. . 	 . 	 . 	 . 	 . 	 . 	 . 	 . . 

. . 	 , . .- 	
t .: 	 . 	 • 	 . 	 , 	 . 	 . 	 . 	 . 	 . 	.. 	 . 	 . 	

.:•...•i 

. 	 ••:.-; . :::...: •• 	 •. 	 . 	 . . 	. . 	 . 	 . 	 . . 	 . 	 . .. ,. 

Sir. 	 ' 	

I 

,the undersigned ly a few linea for your k.1n6 and 
_f•_. 	.... 

s ym 
.-. . 	' .. 	.  

'Vpathetic action. 
 

ilk

: 	• 	 . 	 . 	 •, 	• . 	 . 	 . 	 . 	 . 	 . 	 . . 	 , 	 . 	 . 	

:, 

.Y' 	•' 	 - • •.. • 	. 	- 	. . 	. 	. 	. 	. 	. 	. 	. 
 

husband Shri. lCD. Chhetri, Group 'D' K.V. LamPhelPat 
:- 	•• - 	• 	• 	• 	. 	. 	 . 	, 	 . 	 . 	. 	 .. 	. 	. 	. 	.. could not be traceable as per' police report since 1989 to till .15 

.- 
• . 	- . 	. . 	. 	. 	, 	. 	. 	. 	. 	 . 	- 	. . 	. .' 	.'.. ., -'- 

	

-.:.That; I believe ; that he isno more on tis earth. 	.• . 
'* 	

• S - 	
, 

	

I 3. -  That, I SUfer a lot of hardships as . do not have 
	' 

— - 

a That. I am staying at Mahila Kalyan 3amiti with my children  
? 	

, 
Ithgreat 'difficilty. ..... . . . . . 	 .. 	.., . 	. 

I  :i therefore request you "to expedite the funds in the 
Shri0 K.B. Chhetri tf help the family as per the 	 ' 

".. . 	. 	. 	.. 	' 	. 	. 	. 	.. . 	. 	.. 	. 	.. 	. 	. 	 . . .. 	- 	. .-.... 
ntr al ovt0 r u]. es 	 ' 

. 	 . 	.. .. 	I.  • . 	: 	• 	• 	 . 	- 	. 	. 	.. 	. 	. 	. 

3
r77;I, a1so 'request you to give 4pointmeflt on cornpassionte 

.- 	% ,.;;'•. 	 . 	•. 	. 	 . 	 . 
I 

. 	
ThanJcing you. 

. 	 ;• 	
f 	 I 	 Yours faithfully  

.. 
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bcr- c ThrS Asstt0  omrnjssiorier,' 1 	
iIi;- 

silchar'for inforuation 

q. 

a 

	

for 	ion. 

I 	
I 

( KFIOMA DEVI) 

' 
 

ION 

FN 

I  TY 

kyo  
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I Date 18-03-2000 
The Assistant Commissi oner 	

:  

OP Keñdrlya Vldyalaya'Saflgathafl 
Regional Office, Slichar 	 ' 

Sub._çompassionate appointment in respect of Smt. Kboma Dcvi, wlo missing Sri K V Chhetry, 

Group 'D' KV Lamphelpat, Imphal. 

Sir, 

• With reference to your letter No. F.223/(A)I97KVS(SR)/8635 dated 1-3-2000 I bring Into your kind 

'notice the following points: 	
I 

w.e.f. the afternoon (After School hours) 015 th  
That my husband Sh.K.V.ChhetrY is missing 
October, .1989 	 •• 

• 

' 	As per the FIR lodged in Lampheipat Police Station Sh.- K.V.Chhetry is missing from his 

' e.t 
residential quarters 'in the vldyalaya w.e.f. the afternoon of 5-10-1989. 

! 

L 2. I have two daughters and at presennt living in ANATIIASHRAM run by Government of 

'Mpur and have no source of Income to survive myself and my two daughters  

• 

vivquest your honour to provide me service of Group 'D' In place of my husband Sh. ,, 

V Chhetry on compassionateground so that I ca'niet respect lilsocletY and survive my daughters —' 

alsoft 	iiWgve me IflU 
j4. •4J 

Yours faithfully, • 

) Smt'KhomaDeVi 
, 

W/o Missing Sb.K.V.cl!hetr)T 
• Group 'D',KV Lamphelpat, Imphal 

,Copy to : 1. The Deputy Commissioner (Acad.), KVS New Delhi 
2 The Chairman, V.E.C. Ky Lamphelpat, Imphal 

-- 

- 	 — 

' 

'r 

1, 	' 	•- 	 • 

- 	 - 

I  
.•'t 	-• 
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LUX XUKE 
- 

t) 

; 	•. 	;'• r'• 

The MSLStaflt CoDiijsaioner, 
£.ndriYa Vidyalaya Sangatlian ,  • 
Silchar Region, 

thrOugh Proper channel, 

Subiect$' Compassilmt appointment ,in 
respect of Sat. Kh0 D.vi 

wife of missing Shri. 
K.LCIletrY, Group 'D' emplyaes of 

KendriYa Vidya).aYa, LauIphelPat, II!pha]-. 

Sir, Most humbly 
 and resne"tfunyl,you are reqtLQstOd kindlY 

to make use of your good office in making an r
5flge1neflt to 

prayer. I have already submittod an application with refaraflee to 

your letter No. 	
dated 01_03uu 2000  

I have two ughter3 and at pre 	1.flOOaO to SurViVe 
sent 1tvifl in Anath aBhX"aa 

run by Goverment of Manipur and 
have no source of  

my family. st to your honour to provid• me a servic I, therefore, reque 	fld OU co 
e of Group I) in place of my hU3b8

l2Pft58 	ground so that 

I can lookattsr my familY,efl'  
• ssvice beflifita of my huSb8M. 

oifltme1'c from your good office* 
aitiflg an early app  

I shall ever remain id.btSd to you. 

Thanking you. 

Data 9.8.2000 

Iapb.al 
ti. 

S 	 Tours fajthtUllY 

Z" 

(Suit. Kboaa DevL 

W/0 Missing Sh..V.Cbhet17 
Group D KV Lamphelpat. Imp1. 
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IN THE CNTRUADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH - GUWAHATI 

O.A No.130/2004 

Smt. Khoma Devi 

Applicant 

-V E R S U S- 

Union of India & others 

Respondents  

Written Statement filed by the Respondent 

No.2, 3 & 4: 

I, Sri Dr.E.Prabhakar, the Assistant Com- 

missioner, Kendriya Vidyalaya Sangathan, Regional 

Office, Silchar, do hereby solemnly affirm and file 
I 

written statement on my ,behalf and on behalf of 

Respondent No.2 & 4 as under:- 

That the applicant in the instant case 

filed this Original Application arraying the 

deponent as party, Respondent No.3 and a copy of 

the O.A have been served and the deponent have gone 

through the contents of the petition and have 

understood the same. 

That the deponent states that he being the 

Assistant Commissioner of the region is acquainted 

Contd...... 



Ill 
- w 

E 

-2- 

with the facts and circumstances of the case and 

being authorised by the • Respondent No.2 is 
competent to file this written statement in his 

official capacity for himself, Respondent No.2 and 

the Respondent No.4 who is subordinate to him. 

That the deponent states that the 

allegations I averments which are not borne out of 

records are denied and not admitted. Any 

allegations / averments which are not specifically 

admitted hereinafter are deemed to be denied. 

That the deponent before controverting the 

contents of the paragraphs made in Original 

Application begs to apprise that the Kendriya 

\ridyalaya Sangathan is registered under the 

Societies Registration Act XXI of 1860 and fully 

financed by the Government of India with the 

objective of -----  a 

to meet the educational need of children 

of transferable Central Government Employees 

including defence personnel by providing common 

syllabus of education. 

to develop Vidyalaya as a model school in 

the context of National goal of Indian 

education. 

Conk! ... ... 
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to initiate / promote experimentation in 

the filed of Education in collaboration with 

other bodies like CIB.S.C, N.C.E.R.T etc and 

to promote national integration. 

5. 	Further the Respondent begs to submit the 

preliminary submission that relating to the instant 

cases as under 

Smt. Rhoma Devi, wife of K.B Chetri, a 

Group D employee of Kendriya Vidyalaya., Imphal have 

filed this O.A regarding non-payment of family 

pension, an appointment on compassionate ground. 

In this connection it is stated that the 

matter regarding appointment on compassionate 

ground was pending for some information till today. 

However, request of compassionate appointment in 

respect of the petitiDner was considered in terms 

H of Government of India,' Department of Personal and 

Training O.M No.14019/6194/EStt(D) dated 09-10-1998 

vide which it is observed that the compassionate 

appointment can be granted to the eligible 

candidates within 5% of the total vacancies in 

lower cadre against the recruitment. 

6. 	The Respondent Office had received the 

report of disappearance in December 1995. This 

office had received a representation in the year 

1997 from applicant wherein she requested for 

Contd ... ... 
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ppointment on compassionate 'ground pursuance to 

the Head Quarter letter dated 12-01-1996 advising 

her to furnish documents. Since the application was 

not complete she was requested to submit the 

application in required Performa duly complete in 

all respect alongwith a copy of the E..I.R lodged in 

connection with missing of her husband. 

:7 . 	Again 	the 	petitioner's 	application 

alongwith a copy of F.I.R was received on 30-11- 

1999 wherein it was found that though the husband 

of the petitioner was missing on 1989, the police 

entry was made on 1996 to the above effect. The 

reply to the above query was not received till 

today. Hence the matter was delayed and therefore 

the matter was pending. 

In view of the above there appears to be 

'no delay on the pa;t of the respondent. The 

Respondent could take 'action on the matter of 

pension and appointment only on receipt of relevant 

records / after fulfilling the queries. 

8. 	It is also submitted that the Board of 

Directors of K.V.S vis-à-vis Kendriya Vidyalaya 

Sangathan is the authority to approve the policies 

of the Sangathan. The Commissioner, K.V.S is the 

LChj e;f Administrator and Chief Executive to 

implement the policies approved by the Board of 

1 Governors. The K.V..S now approved a policy to take 

service of private agencies, registered under the 

of 

Contd ... ... 
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51< 

law, on hire to take up theP task of lower cadre 

: emP1o 7ee 5  employed for the task of gardening, watch 

and ward duties which were till 1999 looked after 

•by Group D employees. 

9. 	Further, due to phase-wise privatisation 

of the Group D services as per Article 151 A of 

Education Code followed by the norms and procedure 

detailed in Appendix 7A of Accounts Code of 

.'Kendriya Vidyalaya, there is no Group D post to 

•which compassionate appointments can be made. 

In view of the above position the request 

of the petitioner regarding appointment on 

compassionate post of Group D employee cannot be 

acceeded to. 

.10. 	The deponent further submits that the 

H. applicant has not been able to submit the papers 

and documents in prescriJed performa for settlement 

of pension benefits inspite of several request made 

by the Respondent No.4 1  the Principal, KV No.1 

Laraphelpat, Imphal. As such there is no delay on 

the part of the respondents to settle the benefits 

admissible under rules to the applicant. 

Keeping in view the facts explained above 

the O.A has no merit and may please be dismissed to 

meet the ends of justice. 

VERIFICATION .......... page/6 

Contd...... 
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low 

VEIF I(1TION 

I, Dr. E. Prabhakar, Assistant C.mmissi.ner, 

Kendriya Vidyalaya Sangathan, Regienal Office, Silchar, 

Dlstt. Cachar, ASsarn the respondant/applicant of the 

iistant case do hereby solemnly verify that the 

statements made in the paragraphs 	( , 2  

L 
are true to my knowledge, th.se made in 

paragraphs 

are being matters of records are true information 

derived therefr.m which I believe to be true. 

And I sign this verificatien today on this the 

day s f 	/ 2004. 

Asstt. CommssI.nør 

0W (R.Q.) Sflchsi 


